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CALLING ATTENTION TO A MATTER 
OF   URGENT  PUBLIC  IMPORTANCE 
Recent incidents of    harassment    of   and 

assault on Journalists 
SHRI  JAGDISH   PRASAD  MATHUR 

(Uttar Pradesh): Sir, I call the attention of the 
Minister of Home Affairs to the recent 
incidents of harassment of and assault on 
journalists and the action taken by the 
Government in the matter. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRL 
NIHAR RANJAN LASKAR): Mr. Deputy 
Chairman, Sir, Government views with 
concern any incident of harassment of an 
assault on journalists and shares the feeling of 
the Hon'ble Members about such incidents. 
However the subject 'Public Order' is in the 
State List of the VII Schedule of the 
Costitution; so is the subject 'PoIice'. 
Maintenance of Public Order which includes 
prevention of crime through the machinery of 
the polive agencies is constitutionally the 
responsibility of the State Governments and 
falls within their jurisdiction. Maintenance of 
Law and Order is also thus the responsibility 
of the State Governments with the exception 
of Union Territories in respect of which the 
Government o: India is responsibile However, 
wherever any incident of harassment of or 
assault on Journalists cornes to the notice of 
the Central Government the matter is taken up 
with the State Gov-ernmenls and they are 
asked to take immediate appropriate action in 
the matter 



257        Calling Attention re. [ 5 DEC. 1983 ]       Incidents of Harassment    258 
on Journalists 

The Constitution of India provides under sub-
clause (a) of Article 19(1) that all citizens shall 
have the right Of freedom of speech and 
expression. Clause (2) of Article 19 provides for 
restrictions on this right. It provides as under:— 

Nothing in sub Clause (a) of Clause (1) shall 
affect the operation of any existing law, or prevent 
the State from making any law in so far as such law 
impose reasonable restrictions on the exercise of 
the right conferred by the said sub-clause in the 
interest of the sovereignty and integrity of India, 
the security of State, friendly relations with the 
foreign State, public order decency or morality, or 
in relation to contempt of Court, defamation or 
incitement to an offence. 
The above right is available to all citizens of the 
country. 

Recently Government of India asked the State 
Governments and Union Territory AdminTstratons 
to furnish information regarding incidents of attack 
on journalists. Most of the State Governments & 
Union Territory Administrations have furnished nil 
information whereas Bihar, J & K have reported 
one case each, Maharashtra 7 cases, U.P. 2 cases 
and Delhi 2 cases respectively during 1983. In aU 
these cases the concerned State Govern-
ments/Union Territory Administrations have taken 
action against those responsible for assault etc. 

Government have firm faith in the freedom of the 
Press and recognise its important role in a free 
democratic society. Government of India trust that 
the State Governments are equally aware of their 
responsibility towards the Press. In fact the 
information furnished by the State Governments, so 
far, indicates fhat wherever necessary they have 
issued instructions to concerned authorities to 
ensure adequate protection  to  
journalists/Pressmen. 

 

 

"Every good ruler who new the im-
perfection of human nature and the liability 
to error in managing the affairs of the vast 
empire would be more con- 
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scious to employ all means of bringing to 
his notice such matters as might require his 
attention and interference. Such an 
important object could only be effectively 
achieved by means of the unrestricted 
liberty of publication of news." 
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SHRI NIHAR RANJAN LASKAR; If you 
know then why are you putting it to me? 

MR. DEPUTY CHAIRMAN: These are  
observations. 

SHRI JAGDISH PRASAD MATHUR: I 
know it. I am coming to what has been done. 

MR. DEPUTY CHAIRMAN: These are 
observations to  be noted. 
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MR. DEPUTY CHAIRMAN: The Minister 
will   reply   latet.  Shri Gopalsamy. 

SHRI KALYAN ROY (West Bengal): It 
should not be the precedent that the Minister 
replies at the end of the Calling Attention. 

MR. DEPUTY CHAIRMAN. He cannot  
give  specific   replies. 

SHRI V. GOPALSAMY (Tamil N a d u ) :  
K ihat the procedure or a new procedure for 
today? 

SHRI KALYAN ROY: A new procedure 
for today only. 

SHRI V. GOPALSAMY: Sir, the hon. 
Minister has stated that the law and order 
machinery lies with the State Governments. I 
would not ask ihe Central Government to 
trample upon the legitimate rights of the State 
Governments. But, Sil', every attack and 
assault on newsmen and journalists is an 
assault on the soul of democracy. So it is the 
duty of every freedom loving citizen to raise 
his voice of concern so that people should 
know that Parliament is very much wor- 



 

ried and feeis concerned because these 
violent attacks on newsmen are increasing 
day by- day. 1 would not repeat what Mr. 
Mathur has stated here, but some of the 
incidents I would like to bring to the notice of 
the Home Minister. (Interruptions) 1 do not 
want to politicalise the issue. In Bihar, which 
is the cradle of this crime, on 19lh March 
1983, Vijay Shankar Mitra, General Secretary 
of the Jana Sakli was killed. Then, in Punjab, 
on 4th April, 1983, a stati' correspondent or a 
photographer of the 'Indian Express' was 
beaten by the Punjab Police at Rajpura. And 
again, in Srinagar, P. N. Jalali, PTI bureau 
chief, was assaulted. Now Madhya Pradesh. I 
quote from "The Hindustan Times" of  the  
19th of July,  1983. 

"The gruesome killing of Suresh ( 
handra Gupta, Editor of "Madhya Yug", a 
Banda daily, reveals a shocking picture of 
the law and order apparatus in  some parts 
of the country." 

Sir, in his dying declaration before the Banda 
Magistrate,  Gupta  stated: 

" ... tho Deputy Superintendent of Police 
and the station house officer of Baberu 
police station had organised the attack on 
him." 

And about Bihar I quite from "The 
Hindustan Times" of the 27th of September.   
1982: 

"The latest instance was the murderous 
attack on Hindu and Basumati cor-
respondent Devi Dasgupla in Ranchi on 
September 22. A group of 15 men, armed 
with deadly weapons, entered his house 
from the front and the back in an obviously 
planned operation, closed all the doors, and 
fell upon the inmates including Dasgupta's 
wife and two daughters. The gang was led 
by two brothers, Buland and Mumtaz 
Ansari. both known to be Congress-I 
workers. There was no apparent cause for 
the sudden attack except for the fact that 
Dasgupta is the convener of the joint action 
committee of the 'Ranchi Patrakar Sangarsh 
Samiti" which has vociferous campaigned 
against the Bihar Press Bill." 

Sir, in Tamil Nadu, some journalists from 
Delhi wanted to elicit information about death 
of some Naxalites in the socalled encounters, 
when some Naxalites were liquidated in fake 
encounters. When ihey went to Tamil Nadu 
they were attacked. The whole attack was 
planned by the police, the local police there. 
Then' they came here and made some 
statements about   Tamil Nadu police. 

So, throughout the country, attacks on 
newsmen   and journalists are going  on. 

Not only that. Sir, even after the lessons of 
Bihar, the Tamil Nadu Government has not 
repealed the obnoxious Press Act 

SHRI R. MOHANARANGAM (Tamil 
Nadu): That Bill was there during the period 
of  the  DMK Government, 

SHRI V. GOPALSAMY: I am not criti-
cising any  party, Mr. Chairman. 

MR. DEPUTY CHAIRMAN: Mr. 
Mohanarangam, you can explain when your 
turn comes. Do not disturb. (Interruptions) 

Please do not record. 

SHRI  V.  GOPALSAMY:* SHRI   R.  

MOHANARANGAM:* 

MR. DEPUTY CHAIRMAN: Please hear 
me. Take your seat. When I am standing, do  
not record  anything. 

What type of persons are you? Please sit 
down first. At least have some courtesy in this 
House. The DMK Member has been given the 
chance to speak flrst. Then Mr. 
Mohanarangam^ name is coming. If you go 
on speaking. I will stop both of you from 
speaking in this House. There is no other way 
of controlling you. You cannot hear: You do 
not have the patience to hear criticism and 
then reply later on. What type of men are 
you? Show some courtesy. AIJ right, you 
speak first. He will reply later. 

*Noi recorded. 
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DR. (SHRIMATI) SATHIAVANI 
MUTHU (Tamil Nadu):* 

MR. DEPUTY CHAIRMAN; No. please 
take your seat. No, no. I do not allow. Please 
take your seat. Will' you hear me? You are 
not ready to obey the orders. You will have 
your chance. Your name Is there. So please 
have patience. Note down all his criticism and 
if you have arguments, meet it. But don't 
quarrel like this. Like street boys, don't 
quarrel in this house, please. So many times 
we have seem this, lt is regrettable conduct on 
your part. You are the ruling party there. You 
have to show patience to listen to criticism. 
(Interruptions) All right, you go on. You are a 
young man and you come and create 
disturbance in this House. Note down his 
points, but don't stand in between. Otherwise 
I wiil not call you. Let him make all types of 
criticism. The other party should have the 
patience to listen. 

SHRI V. GOPALSAMY: The newspaper 
office was attacked. When some 
photographers took some snaps of the Chief 
Minister, fhey were pounced upon by the 
police, by plainclothesmen and their cameras 
were snatched away. That has also appeared 
in the press. That is the attitude of the regime, 
that is the attitude of the Chief Minister. That 
is why the Press Act has not been repealed. It 
is most obnoxious and draconian punishments 
have been provided. Is it not a fact that 
journalists who went from Bombay and Delhi 
were attacked in Tamil Nadu when they 
wanted to know what was going on in the 
name of fake encounters -with Naxalites? Is it 
not a fact that they were attacked? Is it not a 
fact that some photographers were attacked by 
the secu-rtiy-men of the Chief Minister? So I 
would like to ask the hon. Home Minister: 
what are you gong to do? May I suggest to the 
hon. Home Minister that they should provide 
a compulsory insurance scheme, a risk 
insurance cover, and that all the newspapers 
and all the news agency establishments should 
ensure that there is  provision    for a risk    
insurance 

*Not recorded. 

cover for the reporters, for the journalists 
who engage in field activities, particularly in 
the context of increasing violence and attacks 
on the newsmen? 

Sir, on the one hand, the recommendations 
of the Palekar Award have not been 
implemented in many parts of the country. 
Even if they have been implemented, the 
conditions of the newsmen are really wooful. 
In the context of the continuous rise in the 
cost of living index, the wages recommended 
by the Palekar Award have been eroded. On 
the other hand, Sir, what about the other 
welfare measures like housing facilities, 
pension facilities, medical facilities and so 
on? They don't enjoy anything. When they 
retire from their newspaper offices or 
agencies, they suffer a lot for lack of medical 
facilities, pension and so many other things. 
So, on the one hand, they are suffering like 
this. On the other hand, when they come out 
with open crticism, they are attacked and 
assaulted and they have no security. So I 
would salute those matters who laid down 
their lives in the crusade against injustice, 
maladministration and all sorts evils in the 
society. Therefore, is it not the right moment 
for the Government to come forward to 
amend the Official Secrets Act so that 
legitimate journalistic activity in procuring 
and publishing news is excluded from the 
purview of the Act? And is it not the right 
time to make provision for a risk insurance 
cover for he reporters and journalists? 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir): Mr. Deputy 
Chairman, Sir, on the 13th July, 1931, that, is 
more than 52 years ago, Sheikh Mohammed 
Abdullah, our leader, came out on the 
national scene. There were two demands that 
he made; freedom of the press and freedom of 
speech. So we have been following these with 
great care. We believe that freedom of the 
press and freedom of expression are the two 
fundamental things for democracy. If these 
things are absent, then nothing remains over 
there. After partition, after we gained 
independence, the role of the journalists need 
not be overemphasised. They are the ears and 
eyes of the public.   They have to see what is 
here 



 

pcning     and     report     what     is      hap-
pening.     People     should     know     what is 
happening around.     Therefore,  I    say where     
they     have     the     right,     they must     be     
given  free access to  all the news and they 
must not be harassed.    It is a fact that 
harassment is taking place in certain quarters. 
Of course, it is    also their duty that they must 
be objective   in their news coverage. This    is 
a very important pillar of democracy. In this 
connection,  the most important part of this 
Calling Attention, to my mind, apart from the 
incidents of harassment that have been 
mentioned by my friends here, is the re-
sentment prevailing among the  journalists and 
non-journalists due to non-revision of their 
wages.    This is  a  very     important question. 
They have to go about. They have to get news. 
If an incident takes place in one place, they 
have to go and collect information about  it 
and at the same time if another  incident takes 
place 15    miles away, they have to rush there 
too to report about that. How can they    do    
that unless they are adequately    paid? Unless 
the Government ensures to them adequate 
wages, how are they going to    discharge their 
duties dutifully? What happens otherwise? 
When they have    no money,    they have to 
get it from somewhere. There are pople who  
can  give them    money.    But the,n those who 
pay money to   them   take advanage of their 
positon and tempt them with money to give 
coverage to their news. It happened during the 
last several months in Jammu and Kashmir and 
have said ex-prience   about it.  I,  therefore,  
want    the honourable  Minister to ensure   that    
the journalists who are the eyes and ears   of a 
democracy, are adequately paid and that • 
revision of their wages is done on a regular 
basis so  that they  are not handicapped for    
want of their    minimum    needs. Otherwise, 
this situation gives rise to the malaise of 
bribery and corruption    which we have 
experienced and which should be nipped in the 
bud. This is all that I wanted to submit 

SHRI I. P. GOYAL (Uttar Pradesh): I . 
want to point out that in    Article    19 of the 
Constitution sub-clause (1)  (a) reads: 

"AU citizens shall have the right    to 
freedom of speech and expression." 

Now, there is nothing in this Article that this 
right to freedom of speech and expression is 
only against ihe State and not against the 
Union Government. In fact, this right which is 
a fundamental right, has to be protected by the 
State when this right is infronged either by the 
State Government or anybody else of course, 
it is against the Government and private 
persons but private persons are not dealt with 
in fundamental rights—the right is guaranteed 
by the State n Artcle 19(1) (a), and the only 
restriction which can be placed is, as the 
honourable Minister pointed out, as under sub-
clause (2), "only reasonable res-and integrity 
of India, the security of the right in the 
interests of the sovereignty and integrity of 
India and security of the State and friendly 
relations with foreign States, public order, 
decency or morality, etc.", except these, there 
is unfettered right to freedom of speech and 
expression and it is under this the freedom of 
the press comes though the press is not men-
tioned by name. The Supreme Court, which 
was established on 26-1-1950 when the 
Constitution came into force, delivered its 
judgment, the first judgment, on this point, on 
Article 19(1) (a), in Romesh Thappar's case, 
within a few months of its establishment and I 
would like to quote the words of Justice 
Patan-jali Sastri where in the learned Judge 
says: 

"Freedom of speech and expression He 
at the foundation of all democratic 
organisation for without free political 
discussion no public education, so es-
sential for the proper functioning of the 
process of a popular government, is 
possible.". . . 

Now, Sir, this is the position with regard to 
freedom of speech. Now, in the Maneka 
Gandhi case, which was reported in S.C. 
1978, the Supreme Court went into article 
19(1) (a) relating to freedom of speech 'and 
expression and it was mentioned that this 
freedom of speech and expression is 
guaranteed not only within the territory of 
India, but, if a citizen goes to another country, 
he continues to h'ave this freedom or even if a 
Pressman goes to another country, he  
continues to have this freedom even 
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I S h r i   J.   P.  Goyal] outside this country 
he being a citizen of 
thii   countiy. 

Now,  Sir,    the     honourable     Members 
have  said  about  the  attacks on Pressman. 
The     Cailing-Attention     Motion     is     on 
assault  and harassment, etc.  My    learned 
colleagues  have     cited     examples     from 
different  States like Banda in U.P. where the 
murder of a Pressman took place und have  
cited  other  cases  also.    I  am not  going  
into  them now.    But the  fact remains,  as 
our friend,  Shri     Mathur Ivas pointed out, 
that when there is an attack on Pressmen or 
journalists, it becomes the duty  not  only of 
the  State    Government. but also of the 
Union Government, to see whether  the  
freedom  of     speech  of  the Press 'nas been     
violated    or    not.    But simply saying that it 
is not the duty of the Central Government, it  
is the duty of the State  Government,  it   is  
the  duty  of the State  Government   to   deal   
with  the  law 'and  order situation, etc.  does     
not help. Then what for is the Central 
Government here?     Here also, in one case, 
the Home Minister says, "No, no.    lt is t'ne 
duty of the  State  Government".   What for     
are we here?    What is the Central Govern-
ment for?    What for are you silting here? 
Therefore, I would say that  it is the duel 
responsibility  of  the   State     Governments 
and  the Central  Government.   Therefore, 
Sir, the honourable Minister has t0 clarify I'nis 
and he has to note that this impression should 
not go outside in the country that   this  is the 
sole responsibility of    the State Governments 
and not of the Central Government.   This  
impression  should  not be there. This is the 
point which I want just to hammer here that 
the Union Government   should   also   guard   
freedom   of speech   and  expression.    
Tnank  you   Sir. 

SHRI SURENDRA MOHAN (Uttar 
Pradesh): Sir, I find that the facts the 
honourable Minister has given in his state-
ment, on the basis of the information which 
he: has received from the various States, are 
very much inadequate. The number of cases 
of assault on and harassment of the journalists 
have been increasing and increasing, in fact, 
everyday and there is a particular reason for 
that. Unfortunately, Sir, there has been an 
increase in the incidence of crimes in the 
country 

and the journalists, because of certain public 
responsibility which 'ne has, starts to 
investigate and in this investigative 
jouranilsm. there are lots of risks. Just as the 
incidence of crime is increasing, public 
consciousness is also increasing and this, I 
think is the function of democracy that .public 
consiousness, social consciousness should 
also increase and they are increasing. The 
result, Sir, is that where investigative 
journalism lakes place, then, certain vested 
interests, who are in fear of being exposed, 
start colluding with the police and with the 
local bureaucracy. That is why most of these 
incidents, although they take place, are 
covered up and not reported and they cannot 
be reported in the Press because the journalist 
himself is involved and they are not reported 
also because the bureaucracy is involved. 

Tho second problem is t'nat ihere have been 
a large number of protest movements in the 
country and these protest movements have 
been active in the rural areas, in the t r i ba l  
areas, in order to expose the acts of 
exploitation against the weaker sections, and 
the vested interests again, in order to beat 
down these protest movements, start violating 
every tanet of democracy and norm of 
decency and morality. When the journalists 
come to report on these incidents, on such 
c'ases, they are 'also made victims of assaults. 
This is a phenomenon, natural phenomenon, 
of our economic development and our demo-
cracy. 

Now. Sir, 1 feel that this is a qnestion 
which has to be understood in its depth. When 
my friends from Tamil Nadu were engaging 
themselves in a dual, even at th'at time I 
wanted to say that this was a thing which was 
not pertaining to one political party alone. 

Nor does il pertain i0 a particular St'ate. My 
hon. friend, Shri Jagdish Prasad Mathur, gave 
the names of various States in which . . . 
(Interruptions) I would request my friends 
from tho DMK and ADMK to realise this. 
Shri Jagdish Prasad Mathur also referred to 
the Janata Government in Karnataka. We did 
not raise  any  protest  because  we   know  
this 
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ia, unfortunately, a universal phenomenon 
that tlie vested interests, anti-sociai elements 
and criminals all come together, collide 
together, and they attack. The journalists, so 
that journalists cannot expose or they cannot 
report their heinous deeds  to the  public  at 
large. 

Now, this is a question which calls for 
some more basic remedies. I would suggest 
that there should be some committee, some 
Coommission or some mechanism which 
should be able to independently make a report 
of all the atrocities that are taking place. 

Sir, in the case of Scheduled Castes and 
Scheduled Tribes, or the     minorities, we 
have the Scheduled Castes and Scheduled 
Tribes commission and th Minorities Com-
mission.    And  this  Commission     indepen-
dently  goes  about t'ne   country  and  finds 
out whether there are cases of discrimination,  
assaults,  etc.     I  think,  Sir,  that  in the case 
of journalists also some commission should be 
appointed.    Although I am not  wanting  them  
to   be     treated     tis a weaker  section    or  
comparing   their    lot with  the  weaker 
sections, but since  they perform   a   very   
important      duty,      on account      of      this      
iperformance      of public      duty      it      is     
the     responsibility   of   the  (Certtral   
Government,      the responsibility of all of us,  
of those w'no are resolved to defend the    
Constitution, and it is the responsibility of the 
Central Government to sec that some 
commission is appointed.    Whether we call it 
Human Rights   Commission.   Fundamental   
Rights Commission  or whatever  it is, but  
there should be some commission which 
should make  a report on all  &e'atrocities    
and harassments relating to     the    journalists, 
make   investigation   and  make  proper re-
commendations   to   the   Central   Govern-
ment.    Without this, I am afraid, journalists 
will not be able to find any support or any 
safeguard. 

Shri Jadish Prasad Mathur also mentioned 
the case of 'Hindustan Samachar'. In the case 
of 'Hindustan Samachar' three persons, three 
employees, have 'already died, because for a 
whole year they were not paid their dues. In 
the case of 'Hindustan Samachar' three 
persons in Delhi office have been charged 
with embezzle- 

ment. And, Sir, the total amount with the 
'Hindustan Samachar' is Rs. 55 only. I do not 
know how three persons embezzled Rs. 55. . 
.(Interruptkn). And there is the family—
Hindustan Bharati. Hindustan Samachar, 
National Herald and there are strikes, there 
are notices of strikes. More than 10 offices of 
the Hindustan Samachar have been closed. 
More than 5 offices of Samachar Bharati 
have been closed. And they are really in such 
a pitiable plight t'nat one does not know what 
can be done about it. But I would request the 
hon. Home Minister and the Minister for ln-
formation and Broadcasting to look at this 
question of Hindustan Samachar and 
Samachar Bharati in a different manner. The 
Press Commission had made recom-
mendations about these two agencies. I would 
suggest that the recommendaions of he Press 
Commission must be implemented as early as 
posible SQ that the distress of thise people is 
relieved. 

Wj:h these words, I thank you. 
MR.     DEPUTY    CHAIRMAN:     The 

debate will continue after lunch. 

 
The House then adjourned for 

lunch at fifty-nine minutes past 
twelve of the clock. 

The House reassembled after lunch at 
three minutes past two of the Clock. Mr. 
Demity (hairman in tho Chair. 

MR. DEPUTY CHAIRMAN: Shri Kalyan 
Roy. 

SHRl KALYAN ROY: Sir, the ambit 
of the subject is very large. It includes 
denial of wages, harassment and assault 
on journalists Harassment means illegal 
retrenchment, change of designation, clo 
sure of newspapers, etc. which strictly do 
not come under the Ministry of Home 
Affaiis. It involves mainly the Ministry 
of Labour and t'ne Ministry of Informa 
tion and Broadcasting. We do 
feel       that       the maintenance      of 
law       and       order       is exclusively 
the responsibility of the State Government 
and we do not like any excuse for the Central 
Government to interfere in those 
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[Shri Kalyan Roy] subjects. It is an 
admitted fact that there have been some very 
b'ad cases of assault and even murder Qf a 
communist journalists in Bihar, as has been 
mentioned by other Members of Parliament 
before lunch.   The attacks are increasing. 

I do tvot know whether the statement 
which has been laid on the Table of the 
House is exhaustive. He has mentioned only 
one case each in Bihar and Jammu and 
Kashmir, seven cases in Maharashtra, two 
cases in UP and two cases in Delhi. 

SHRI NIHAR RANJAN LASKAR: 1983 
cases only. 

SHRi KALYAN ROY: I do not know 
whether all the State Governments have 
given the inform'ation. According to the 
hon. Minister if they have given all the 
information, whatever it may be, what is 
happening is deplorable. Everybody has 
said it. My question is very precise. 
Although it is an exclusively law and 
order problem, when there are meetings 
of the Chief Ministers of the Eastern 
States, of the Northern States and of the 
Southern States, and also meetings of the 
Prime Minister with the Chief Ministers 
where the Home Minister is also present, 
this subject should be raised and 
suserious attention      should be 
paid,       and perhaps      the     feeling 
in the country is that attention is not being 
paid to this. Secondly, Sir, my question is 
whether the Minister can consider the 
question of setting up a special cell. My 
grievance is that although Mr. Laskar has said 
that this is what they have got, I Want to 
know whether they have got a special cell to 
monitor these specific cases of assault on the 
newspapermen. Thirdly, Sir, fne Labour 
Ministry has never cared what the impression 
of the people is in the country; if such a big 
national daily which was founded by Pandit 
Jawaharlal Nehru, the 'National Herald' is 
locked out day after day. wages are not paid 
for years, and even the provident fund is not 
deposited, should the labour Minister remain 
a mere spectator? Sir, it is most unfortunate 
that the Palekar Award has not been 
implemented even today by some of the 
largest group of chain newspapers. For 
instance, the Jain Group have not 
implemented the Palekar Award in relation to, 
t!i<; ^Economic Times' in Calcutta. 

I can go on giving the names. But this is very 
unfortunate that it is so with big newspapers 
owned by the big bourgeoise, of course, 
whose devotion to freedom of the press is nil 
but who talk about the devotion to .press. As 
a matter of fact even the newspaperman are 
forced to write what their employers think. 
Mr. Methur has mentioned about it. I can 
always tell Mr. Mathur that there may have 
been some lapses on the part of the police. I 
do not defend that. But is it not a fact that the 
Editor of the 'Organiser' lost his job because 
of the influence of Swraj Paul? Since the 
'Organiser' had massive advertisements from 
Swraj Paul, the poor Editor had to go. So, we 
do not know how far it is true. This is a 
subject of enquiry. And these should also be 
gone into. 

Sir, I would impress upon the hon. Minister 
to take it up seriously with tbe Chief Ministers 
whose job it is to protect the journalists, to 
have a special cell, and to raise the matter 
seriously in the Chief Ministers' Conference, 
and fourthly, the Labour Ministry should see 
that the Palekar Award is strictly enforced to 
prevent massive retrenchment and lock-outs 
and change of designations. • Sir, after the 
Award came into operation, in a large number 
of big newspapers, including the 'Amrit Bazar 
Patrika" the mofussil correspondents 
designations were changed from 
correspondent to stringer. This has happened 
in many newspapers. This is an unfortunate 
development. And lastly, Sir, I would also 
plead with the Labour Minister that the 
demand of the Working Journalists 
Association for setting up another Pay 
Commission in view of the high rise in prices 
should be considered sympathetically iand 
dealt with accordingly. Thank you. Sir. 

SHRI K. MOHANAN (Kerala): Mr. 
Deputy Chairman, Sir, May I also join with 
the deep feelings expressed by my esteemed 
colleague here against the growing trend of 
attacks against the press community of this 
country? Sir, I am not seeing this issue as a 
law and order issue alone. This is something 
more than that. This is a question of creating 
some kind of  consciousness  and  national  
conscious- 
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ness among t'ne people of this country, and 
the democratic-minded people of this country 
to protect the very same fundamental values 
of our democratic system. Sir, the press in a 
democacy, we know. wields an influence 
which is often equal to that of the 
Govrenment. It is not expected to suppress 
news which may be unpalatable to 
Government. It should not withhold adverse 
comments or criticisms in respect of policies 
and actions which are considered to be 
detrimental to the interests of the people. 

Sir, a free and fair press is, no doubt, the 
most effective safety valve for a healthy 
democratic system. The most vital 
part of the press is the journalistic com 
munity itself. So, any kind of attack of 
harassment against the journalistic com 
munity would be dangerous to the demo 
cratic system of our country. It is not a 
question of harassment or attack against 
any individual or a group of persons. Its 
implications are much more larger arid 
wider. z 

Sir, we have our bitter experience of the 
emergency. I myself was a victim of emergency 
as t'ne editor of my party's official orgain in 
Malayalam. After the independence, it was the 
worst time for the Indian press and journalists. 
But immediately after the withdrawal of emer-
gency, the year 1977 was the year of journalists. 
The journalists had never had it so good for 
almost a quarter of a century. But after the 
defeat of the Janata Government and Mrs. 
Gandhi's elevation as Prime Minister in 1980, 
things have again slowly deteriorated; that is 
my impression. In this context, I would like to 
quote our President, Giani Zail Sinsh. In 1980. 
in the capacity of the then Home Minister, he 
said: "The press in a democracy was the eyes 
and ears of a n'ation and if the freedom of fhe 
press Was stultified, it will . mar the future of 
the country." But I am sorry to note that the 
spirit of this statement  has   never   been   
maintained. 

Sir, I do not want to narrate the recent 
incidents one by one. T am only trying to 
make some general observations and give my 
own assessment,    Many of these 

incidents have been narrated by my esteemed 
colleagues. So, 1 am not going into them. I 
am only trying to make some general 
observations from my own point of view. Sir, 
the democratic-minded people of this country 
are always in favour of a free and fair press. 
And their support to the honest and dedicated 
journalists is always encouraging. But, who 
is allergic and impatient to the criticism 
made by the press? I should say that it is 
none other than the Government headed by 
Mrs. Gandhi and the ruling party of this 
country. Nowadays, our Prime Minister is 
quite allergic and impatient to the criticism 
against the Government which often appear 
in the press. It has become a fashion with the 
Prime Minister to attack and criticise the 
press and the journalistic community using 
every opportunity. Even on the fioor of this 
House she made so many adverse remarks 
against the press. This itself is the main 
reason for the growing trend of attack and 
harassment against the press and the 
journalistic community in the-country (Time 
Bell rings). So, Sir, if this is the attitude of 
the Prime Minister of this country that 
journalists are the agents for spreading lies, 
we can imagine what would be the attitude of 
the bureaucracy and police and the political 
followers of the ruling party towards tho 
journalists. 

So, Sir, my request is that this trend of 
attacking the journalists must be stopped 
forthwith, from the higher officers and 
leaders of this country. Otherwise it will be 
an encouraging measure for the bureaucrats, 
the police, vested interests and the anti-sociai 
elements. (Time bell rings). 

Then, Sir, T am not saying that the Indian 
press is free from all kinds of weaknesses 
and that it is perfect. There are in my 
experience and in my party's experience so 
many news items which appear in the press 
which have no basis and these are aimed 
against my party and the Governments ruled 
by parties in West Bengal and Tripura. But 
we have the courage to fight it out and we 
have the patience to hear the criticism and we 
can explain our clean position with facts and 
figures. 
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But in many cases, the ruling party is not so 
patient; or sometimes, they are antagonistic 
to the press community and they arc creating 
an atmosphere of antagonism against the 
press community. Tbat is the main reason 
which encourages the anti-social elements 
and other vested interests to carry on attack-
, on the jour* nalists. Sir, as a journalist by 
profession, I seek  your protection... 

MR. DEPUTY CHAIRMAN: I am 
protecting  your  please  conclude  now. 

SHRI K. MOHANAN; I seek protection  
from  you. 

Another.issue which I would like to point 
out is the relationship between legislature and 
the press. We have our bitter experience of 
the anti-press legislations of Bihar and Tamil 
Nadu. Some Governments ar? even now in a 
mood to curb the freedom of the press by 
passing legislations against the journalists 
and the press. Anyhow, the Bihar Chief 
Minister, before his unceremonious exit, 
withdrew the Bill. But in Tamil Nadu, the 
Act is stiil there. I do not know whether it has 
been passed by tlie DMK Government or the 
AIADMK Government. I am not going into 
that controversy. But the fact is. the act is still 
there and the present Chief Minisler is very 
adamant on this issue. This should be 
changed... (Interruptions). 

SHRl ALADI ARUNA Alias V. 
ARUNACHALAM (Tamil Nadu): I am not 
raising any controversy, but . . . (In-
terruptiom ). 

MR.    DEPUTY      CHARMAN :       His 
•name is there: just after Mr. Mohanan, he 
will reply. 

SHRI K. MOHANAN; Sir, I want Io draw 
the attention of the House to a very peculiar 
incident in Kerala. The Kerala Assembly 
Speaker rejected reporting facility to the 
correspondent of a particular daily. I am not 
challenging the authority of any Presiding 
Officer, a Speaker or any Presiding Officer: I 
am not challenging the authority. But if this 
action was on the basis of any complaint 
against that particular correspondent, it was      
all 

right. But there was no such incident. The 
Press pasv to the correspondent has been 
denied without any charge, withou! any 
justification, using the sacred discretionary 
power of the Presiding Officer. A Division 
Bench of the Kerala High Court 
unequivocally stated that the action is against 
aU accepted norms, conventions and even 
against natural justice. Even then, the 
Presiding Officer is much adamant with his 
false prestige. It is the right of   a  journalist  
to  cover. . . 

MR. DEPUTY CHAIRMAN; I don't 
i h i n k  you should refer; to the proceedings 
of  a  legislature. 

SHRI K. MOHANAN; lt is the right of the 
journalists to cover the proceedings of the 
legislature. Denying that right is not only 
harassment but it is also against the principle 
of right to work. That is a Constitutional 
right. Therefore, I would like to mention this 
case here. In this context. I would like to 
know whether the Government would take 
initiative to evolve some healthy conventions 
regarding the relationship between the press 
and legislature. 

My third point is, of course, the harassment 
of journalists by the management. We know 
the Palekar Award is a milestone in the 
history of the working journa lisls in this 
country. But even now, in many of the 
institutions, including some major 
establishments of newspapers, this Award has 
not been implemented, and these 
establishments including some leading 
newspapers in the country are trying io evade 
the implementation of the Award. Even some 
foreign news agencies working in Tndia are 
also doing the same thing. Now, T place 
before vou the facts about the serious 
situation in the newspaper industry in Ihe 
capita] i tself  and what happened in 'National 
Herald.' ln the National Herald' Group, as 
many as 59 workers have been suspended. It 
is shocking to note that all the union 
act ivis ts  have been suspended and threats 
both veiled and not so veiled are being issued 
to some of them. The workers ate facing 
victimisation for demanding minimum bonus 
applicable to news paper establishments—-
the minimum stipulated by the law in   Tndia.   
Is  this   unreasonable    demand? 
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This 'National Herald' is being,run hy the ruling 
party of the country, and the journalists are heing 
harassed for demanding the minimum stipulated 
bonus, ls it correct? Who is encouraging harassment 
againsl the journalists in the country? These are the 
facts. This is not merely •a law and order problem. 
This is a question of creating an atmosphere of 
emmity against the journalists from the higher 
officers in this country. This should be checked 
forthwith. This is my demand. 

SHRI R. MOHANARANGAM: Mr. Deputy 
Chairman, Sir, first of all, 1 am not going to ask 
you to protect my interests by stating that I am a 
journalist because I am not a journalist. But I am 
going to ask you to protect my interests as a 
Member of Parliament because as a Member of 
Parliament, I am entitled to protection of my 
interests from you. 

So many things have ben said very elaborately 
about the rights and the duties of the journalists. A5 
a person who used to write stories, who used to 
write art ic les  and as a person who used to read 
almost all the books, so many books, in English as 
well as in my own language. T know about the 
difficulties oi   ihe journalists. 

First of all, let me answer one question 
which has been raised by my hon. friend 
here. My hon. friend, Mr. Mohanan, has 
said that he is not in a position to under 
stand exactly the adamant attitude of our 
Chief Minister, the Chief Ministtr of 
Tamil Nadu. I do noi know why he 
has used this word, '•/iamant attitude'. 
But as a Member of Parliament, he has 
the privilege to say so many things here. 
I think, using this privilege, he has said 
this. But anyway, 1 would like to point 
out that this Bill was not introduced on 
the      floor of the legislative 
Assembly by the present ruling party, namely, the 
All India Anna DMK. This was introduced long 
ago, not even by my friends who belong to 
different political parties. This has bee,n there for 
the past so many years. But for the information of 
my hon. friend, what I would like Io point out is 
that not even once the All India Anna DMK Party, 
which ts the ruling party in Tamil Nadu State, has    
made 

use of the provisions of this Bill, I would also like 
to point out for ihe Information of my hon. friend, 
because he has said that he is not in a position Io 
understand the adamant a t t i t ude  of our Chief 
Minister, that our Chief Minister is going to 
withdraw this Bill very shortly. 

Then, Sir. I can say so many things about the 
duties and rights of the journalists. Some persons 
say that th--y are the eyes and ears of the society. 
Yes. Then are the eyes and ears of the society. I 
'hey are the eyes and ears of the public. Net only 
that. They are expected to write without fear or 
favour. Unless and until they have sufficient 
knowledge, they cannot write so many articles and 
they cannot put forward facts and figures. They 
•have to read so many things. They should possess 
adequate knowledge to carry on their magazines 
and newspapers. But these persons who have ade-
quate knowledge, do noi possess or do not get 
adequate income. This is the main reason for all the 
complications. As 1 told you jus; non. meagre 
income is responsible for all these things. 

As I said, they have to write without fear or 
favour. I would like to quote certain things lier.', il' 
vou permit rne. If I am encroaching upon the time 
of the House, f hope, I will be excused. Thinking 
that T will be excused, what I would like to say that 
they are the real members of the Fourth Estate. 
They have to state the real things, they have to 
point out as to how things are going on in the 
society. They should always keep the betterment of 
the people and the economic development of the 
country in mind when they write. They arc the 
persons who are responsible for projecting the 
programmes of the ruling parly. They are the 
persons who are responsible for bringing io the-
notice of the public the views of the Opposition 
pariies. They are expected to do so many things not 
only for the Hetter-menl of the ruling party, not 
only for the betterment of the Opposition side. but 
for the. betterment of the people and the economic 
development of the country a.s a whole. Phen.  Sir,  
mention  has been  made  abom 
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the incident at Meerut. I am not going to 
quote any thing here on this because my 
friends have pointed out about it. At Meerut, 
on 20th September an editor was assaulted. 
Why was he assaulted? The editor of 'Pratap' 
was 'attacked at Meerut because he has 
written about some true incidents, about a 
certain group. Is it not the duty of the 
journalists? Is it not the duty of the editors to 
report things as they have happened, as to 
how things are going on in a particular area? 
Because they have written, because they have 
written without any fear or favour, because 
they have reported true things, they have been 
attacked. The journalists cannot write correct 
things if they do not go and investigate the 
matter. Some persons went for investigation 
in a recent case of violence and arson in 
Tanda at Hyderabad. Because they went to 
investigate, they were attached by three 
youths and police people have not come 
forward to make an enquiry. Tbe case is still 
going on. 

The third case is at Chittor in my neigh-
bouring State where a gentleman working in 
a leading magazine was assaulted. He had 
writte,n something about corruption prevalent 
in the gram panchayat and he was attacked 
by an MLA and four others. Then, the Chief 
of the Srinagar Bureau was arrested and 
assaulted. These are some of the things that 
have happened in the recent past with regard 
to the journalists . 

So, that is the position and what exac 
tly has (he Sfate or the Centre done to 
rectify their problems? Who is responsible 
for this state of affairs? We expect so 
many things from them. We ask them 
to write correctly, we ask them to write 
true things, to publish facts as accurately 
as possible, but in return what has the 
Government done to rectify their grievan 
ces? What are we giving them? Are 
these people given more income? Have 
their wages been revised over the past 15 
years? From all the pages of history you 
cannot find a single page where their 
wages show some increase. They are 
searching for accommodation, for their 
houses. Where the magazines have the 
largest circulation there their position     is 

all right, but what about the parsons working 
with a magazine which has a circulation of 
IOOO or so? They are not in a positio^ to run 
their magazine, they are not in a position to 
give good salary to their staff, they are not in 
a position to maintain their day-to-day 
affairs, they are not in a position to pay their 
office or establishment charges. 

Now, Sir, I have said so many things about 
other States but I will definitely be failing in 
my duty if I fail to say something about my 
own State. In my State also, although I belong 
to the ruling party, an editor of a leading 
magazine was attacked. His name is T.R. 
Ramaswamy, well known as TRR\ He is the 
editor of "News Today" and senior member 
of "Makal Pural" group, which is familiarly 
known as 'Voice of the People'. He was 
attacked and his property worth lakhs of 
rupees was completely damaged. This 
incident took place not one or two years back 
not in the administration of our present 
party— to be frank with you— it so happened 
just about seven or eight years back, under 
some other administration, the name of which 
I do not want to take, you can guess it for 
yourself. 

SHRI SHRIDHAR WASUDEO DHABE 
(Maharashtra); Mr. Deputy Chirman, Sir, I 
am thankful to you for giving me permission 
to speak on this Calling Attention. The 
subject of the Calling Attention is 'harassment 
of and assault on journalists', but the 
statement has given the cases of assault only 
and not of harassment. Sir, the 'harassment' 
aspect is very important. Harassment can be 
caused in different ways, like non-payment of 
salary, non-payment of provident fund dues, 
transfer from one place to another at the 
instance of the management or due to the 
pressure of the State Government. They do 
not have the security of job at the lower level. 
They do not get promotion. Seniority is not 
maintained. The Labour Ministry has failed to 
frame any rules with regard to seniority of 
journalists. Though there are rules about 
seniority etc. but those rules are not adhered 
to and retired people are appointed. So, it is 
very important to see that they are not 
harassed so far as their ser- 



 

vice conditions are concerned. The Gov-
ernment must set up 6ervicc rules for ihem. 
Secondly, anomalies in the Palekar Award 
should be removed. There are no service 
increments given to the news agencies staff, 
though these are given to other newspaper 
employees. There is also no provision about 
slabs for the news agencies staff. Some slabs 
are much Viigher for the newspaper staff. But 
there as no slabs of that type for the agency 
staff. Therefore, my second suggestion would 
be, when the labour Minister is also here, to 
appoint a Tripartite Committee to go into the 
cases of harassment and also find out the 
anomalies of the Palekar Award which could 
be removed by this Tripartite Committee. It is 
high time the Tripartite Committee reviews 
the entire working of the Palekar Award 
implementation and what is happening in 
other industries. 

So far as the harassment of siaC of news 
agencies is concerned, six offices of 
Samachar Bharati are closed. Sir, I am just 
finishing. The Secretary of the Indian 
Federation of Working Journalists from 
Nagpur, Mr. Prakash Dube. is out of job 
without notice and the office is closed. The 
same is the position about Hindustan Sa-
machar. Fifty per cent staff are not getting 
salaries, for the last three to six months. 
Salaries are not paid, the provident fund 
contributions are not paid. Government is 
responsible for this because they are not 
amalgamating them together. The burden has 
gone up and time has come when the 
Government must apply its mind to see that 
the regional news agencies are properly made 
economically viable and, if necessary, should 
be given more grants. Financial stringency is 
the main question with the news agencies and 
I think Government has the responsibility for 
civing news agencies staff at least proper pay 
scales of emoluments 

Sir, 1 would like to know one thing more 
from the hon. Minister. Is it not a fact that 
Government is also harassing the editors of 
newspapers? The Home Minister comes from 
Assam and I would like io know from him 
whether a reporter of "Dainik Assam", Mr. 
Das, was not arrested on 11-11-83 because he 
was doing free reporting. 1329 RS—10 

SHRI NIHAR RANJAN LASKAR: Vou 
are absolutely wrong there. 

SHRI SHRIDHAR WASUDEO 
DHABE; You can say I am absolutely 
wrong, but I am telling you that the reporter 
of "Dainik Assam", Mr. Das, was arrested on 
11.11.83. Not only that, yesterday one lady 
correspondent, Sushma Basumatari, was 
arrested. Then the editor of "Dainik Janam 
Bhoomi" Mr. P. C. Barua was arrested for an 
offence which was committed one year back. 
Therefore, harassment by the Government is 
also going on of the newspaper editors and 
must be stopped. 

Lastly, I would like to know from the 
Home Minister whether he has issued any 
guidelines. Last time he said in his statement 
that wherever necessary, they are issuing 
instructions. I would like to know the Home 
Minister whether he has issued any 
guidelines so that haraVment of the 
newspaper editors is stopped and proper 
atmosphere is created so that no violence 
takes place. I know in Maharashtra, one Mr. 
Kardikar was killed because he was reporting 
anti-sociai activities about  two  months  ago. 

Also I would like to know from the 
Minister whether they have got a Welfare 
Fund for the journalists. Just as they have 
created a Welfare Fund for the workers. I 
would like to sugecst to the Home Minister 
that a Central Fund should be constituted for 
the journalists' welfarc so that when they arc 
killed or an accident takes place, their 
families may be given some relief at the 
Central level. Thank you, Sir. 

SHRI NIHAR RANJAN LASKAR Sir, I 
am really grateful to all the hon. Members—
eleven SQ far—who have taken part in this 
discussion to agitate this matter. As you 
rightly said in the initial staecs. Sir, this is a 
question of general nature and I find from the 
trend of discussions that most of the hon. 
Members—althoueh they have spoken of 
some incidents of assault and all that—havt-
mostlv confined themselves to other matters 
which are not strictly the concern ol* my  
Ministry—for example,  about     wage 
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structure and also about the Palekar Award to 
be implemented etc. My colleague, the 
Labour Minister, is also sitting here and I 
think he would like to intervene OJJ this. I 
have already said at the initial stage, in my 
statement, that the Government is firmly 
committed to the freedom of the press 
consistent with the high standards of 
journalism. It is fhe declared policy of the 
Government, therefore, not to interfere with 
the freedom of the press as it recognises the 
important role the press has to play in a free 
country like onrs. 

Sir, some hon. Members have mentioned 
about the Press Council of India also and I 
think I should say a little bit about it lt is an 
independent statutory body which has been set 
up under the Press Council Act, 1978 (37 of 
1978) with the objects of preserving the 
freedom of the press and of maintaining and 
improving standards of newspapers and news 
ageneies in India. Sir, in furtherance of these 
objects the Council, inter alia, performs the 
following functions—I think I should give it 
for the benefit of the House— namely to help 
newspapers and news agen. cies to maintain 
their independence and. secondly, to keep 
under review any development likely to 
restrict the supply and dissemination of news 
of public interest and importance. The Press 
Council, accordingly, has been empowered to 
inquire into complaints both against alleged 
interference with freedom of the pras— as 
some hon. Members have alleged here—; by 
the Government and other agencies and also 
in the matter of publication of writings which 
offend against tha standards of journalistic 
ethics and public taste. This is done by the 
Council eilher suo motu or on the basis of 
complaints placed before it. Complaints 
aganst interference with tho freedorn of the 
press are inquired into by the Council under 
section 13—it is already given in the Act—
whereas complaints regarding objectionable 
writings, etc., in the newspapers are decided 
under section 14 of the Act which empowers 
the Council to warn, admonish or censure any 
erring newspaper, news agency, etc. But I am 
not going into details of the number of cases 

which the Council has been seized    of sinca  
1979. 

SHRI JAGDISH PRASAD MATHUR: I 
want to know whether the Council is also 
empowered to take some action against 
policemen who interfere. I think it is not. 
Therefore I said, provide some teeth to the 
Council. 

SHRI NIHAR RANJAN LASKAR: In the 
case of journalists, in the course ot their 
professional duties if they are harassed, they 
have an agency to go to, and that is what I am 
talking about. If there is some law and order 
situation, I will come to it. 

SHRl JAGDISH PRASAD MATHUR. 
The Press Council  is not    authorised to* 
take any action. 

SHRI NIHAR RANJAN' LASKAR: It 
would, therefore, be seen that there already 
exists an independent institutional 
arrangement to look into cases of harassment 
of journalists. This should be considered to 
be an adequate machinery and there should 
not, therefore, be any need to set up a 
separate committee or commission to look 
after a'l this; it is not necessary at all. Already 
an institution is existing there to look into 
such grievances. 

Sir, Government is also of the view that the 
existing laws of the land are adequate to 
protect the lives of all citizens including 
journalists. There would not, therefore, arise 
any need to frame separate laws, as suggested 
by one or two hon. Members here, for the 
protection of journalists. Sir, it also need not 
be emphasised that Government, in all eases, 
views with concern any incident of 
harassment or assault of journalists and shares 
the feelings of the hon. Members that if there 
is any such incident we must go into it and 
immediately try to haul up the culprits who 
have committed any assault on these people. 

Sir, in the course of this debate I think my 
friend who initiated it, Mr. Mathur, also said 
something about the official Secrets Act. The 
second Press Commission has made certain 
recommendations regarding amendment ot 
the Official Secrets Act 



 

They have already made certain recom- • 
mendations. This is under scrutiny at the level 
of the Sub-Committee of the Cabinet. No final 
decision has been taken yet on this. 1 think they 
will decide something . on this. Then one or two 
matters have been raised about non-revision of 
wages: My friend, the Labour Minister is here. 
1 think he would like to make some remarks on 
that. 

About the particular incidents oi' assaults 
on journalists and pressmen, I have already 
said that so far as the reports about 1983 go, 
there are not many cases. We had asked the 
State Governments and the Union Territory 
Administrations to furnish us iniormation 
regarding the incidents of assaults on 
journalists, Information has not been received 
from two States. He had put it as if all the 
States had not given us the information, 
Andhra Pradesh and Tamil Nadu. Rest of the 
Union territories and State Governments have 
given us the information. 

SHRI V. GOPALSAMY: They have not 
given the information. 

SHRI  NIHAR    RANJAN     LASKAR: 
Yes, these two States. Among the other 
States, only Bihar, Jammu and Kashmir, 
Maharashtra, U.P. and Delhi have informed 
us that there have been some incidents. 

MR.    DEPUTY    CHAIRMAN:     That 
you have   narrated. 

SHRI NIHAR RANJAN LASKAR: So far 
as the other areas are concerned, I have got 
figures with me to show that in 1980, 1981 
and 1982 most of the States have shown 'Nil' 
against cases of assault on the pressmen, 
hairing one or two cases, which are negligent. 
So it is not that such a big or horrifying thing 
is taking place which we could not take care 
of under our normal laws. So no State it is 
increasing. About the Banda case, because 
one or two friends have cited it, I would like 
to give details of the case. 

SHRI JAGDISH PRASAD   MATHUR; 
rn relation to the Banda case, may I point out 
that they have appointed committees at 
provincial level for Government officials und 
pressmen? Would the Minister like to assure 
us that other States will also do likewise? 

SHRi NIHAR RANIAN LASKAR; You 
have rightly said about thai. Some action h;is 
been taken to hold the culprits. 

A case was reported in Banda District 
under section 302 and 120 IPC under Police 
Station  Baberu. 

MR. DPUTY CHAIRMAN:   You nee4 
not give details. 

SHRl NIHAR  RANJAN LASKAR:  A liltle 
details are necessaiy. As soon as we got the  
information, we  tried  to  contact the State 
Government and we found that the State 
Government had    taken actioa. Afld what 
action they have taken, I must inform the 
House. In this case, Shri Suresh Chandra    
Gupta,    local    journalist,    was beaten up by 
three local residents and he later died   in    
Ursla    Hospital,    Kanpur. According to  die 
post-mortem  report,  he sustained   15 injuries.  
The death was due to shock and injuries.   HTs 
brother    Shri Dal  Chand  Gupta,   lodged  FIR     
against three local residents of Baberu, Shri 
Arun Kumar Shukla, Station    Officer,    
Baberu, and   three   unknown   Constables.     
Police arrested   immediately   the      three      
Constables.  Two   accused     were  arrested   
on 14-7-83  and one surrendered    in    Court. 
Shri Arun Kumar Shukla, Station Officer, was 
placed under suspension, and the staff of  
Police  Station,  Baberu was  transferred to   
Police  Lines.   Shri    Chandra    Prakash 
Dwivedi, Circle Officer, Baberu, and Sub-
Divisional Magistrate, Baberu,  Shri B. K. 
Tripathi,   have  also   been   transferred  out of 
the District. Shri Arun Kumar Shukla has 
surrendered in the court of the Magistrate, 
Karvi Banda on 16-8-83 and he has been  sent  
to   jail.    The  Chief  Minister. Director-
General    of Police and other senior officers 
visited  the place of incident and  consoled  the  
bereaved  family. 
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[Shri Nihar Ranjan Laskar] 
What J mean 10 say is that as soon as these 

sort of incidents come to our knowledge or 
the knowledge of a State Government, action  
is taken immediately. 

They have said about cases of Bihar. Then 
they mentioned about J&K also. Some hon. 
friends have referred to that. 

AN HON. MEMBER:  Assam? 

SHRI NIHAR RANJAN LASKAR: Assam 
also. 1 will come to that. About J&K, no 
incident wherein journalists were attacked by 
anti-sociai elements in connivance with 
Police, resulting in physical injuries and 
death, has been repoirted. However, on 24-6-
83, Shri Ved Bhasin, Editor, "Kashmir 
Times" was attacked and injured %y some 
BJP workers in his office Chamber at Jammu. 
Ho was hospitalised and subsequently 
discharged from tho SMGS Hospital, Jammu, 
Sir, the police promptly reached the spot and 
controlled the situation. Six BJP workers 
were arrested, and a case was registered under 
many sections. No connivance of police has 
been reported. There are certain cases. All 
these reports are with me. 1 would not go into 
Ihe details. They will be dealt with by the 
Minister concerned, the Labour Minister. He 
is here, and he will deal with it. 

SHRI SHRIDHAR WASUDEO 
DHABE:  What about      Assam      editor's 
arrest? 

SHRI NIHAR RANJAN LASKAR: One 
point I would lik; to say. Most of the 
Members know th" local papers which are in 
circulation in the States. On what part they 
are playing. I need not comment on this. The 
people who read these papers know it. It is up 
to the Press Council to control them. 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI VEERENDRA 
PATTL): Sir. I confine myself only to the 
points that have been made relating to the 
implementation of the Palekar Award. 

First I will take up the suggestions made by 
my friend, Mr. Dhabe. He has suggested that 
model service rules should be framed. Sir, we 
have already formulated model standing 
orders) and we have circulated those model 
standing orders to aU the State Governments 
for taking necessary action. 

SHR! SHRIDHAR        WASUDEO 
DHA BR:   Are  they general? 

SHRI VEERENDRA PATIL: They aie 
model standing orders. It is for the State 
Governments. We are sending mem to the 
State Governments. We have fomu-lated the 
model standing orders, and wc have already 
sent these model standing orders to the State 
Governments. lt is for them to take further 
action in the mat. ter. 

Sir, he suggested that since there were 
anomalies in the award, those anomalies had 
to be removed and that a tripartite committee 
should be constituted. Sir, I am happy to 
inform the hon. Member and also the House 
that the Government has already taken a 
decision to appoint a tripartite committee to 
review the working or the implementation of 
the Palekai Award. I hope, Sir, that this 
committee will be constituted as early as 
possible. And we have written already to fhe 
associations, different associations, who are 
concerned with the Press and also the 
implementation of the Palekar Award to know 
the representatives whom ii»sy like to 
nominate. So, as soon as I get that 
information, I will see that this tripartite 
committee is constituted and the committee 
meeting is convened as early as possible. 
Onco this tripartite committee is constituted, 
then, I think most of the problems that the 
working journalists and non-working 
journalists are facing can be discussed, and 
that will provide a good forum for the 
journalists to discuss about the 
implementation of the Palekar Award. 

Sir, hon. Member, Mr. Roy, was suggesting 
that another pay commission should be 
appointed. Sir, the hon. Members know that 
although in the year 1980 the Government 
took a decision accepting tbe 
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award of the Palekar Report and orders were 
also issued in the month of December, 1980, 
we find that this Palekar Award has not been 
fully implemented sd far. When that is the 
positon, I do not think. Sir, there is a good 
case for ihe Governmeat to think of 
appointing another pay commission. And the 
Government thinking is that the time is not 
ripe for appointing another pay commission, 
and at the appropriate time, I can assure the 
House, that the Government will certainly 
consider appointing a pay commission once 
the Palekar Award is fully implemented. Sir, 
many hon. Members felt that the Palekar 
Award is not fully implemented. It is true that 
the Palekar Award is not fully implemented. I 
can give the figures. Out of a to'al of 1,194 
newspaper|news agency establishments, only 
536 establishments have implemented the 
Palekar Award in full; 11 establishments have 
implemented the Palekar Award in part; 232 
establishments have not implemented it. Six 
establishments are already paying higher 
wages (han recommended in the Palekar 
Award and 34 cases are in court. The number 
of establishments which are out ot purview of 
the orders is 287, and the closed 
establishments are 75. So, this is the break-up 
of 1.194. 

Sir, the hon. Member, Mr. Kalyan Roy 
wanted to know why die Bennett Coleman 
establishment, which is publishing the Times 
of India and so many other news magazines, 
has not implemented the Palekar Award. It is 
true that Bennett Coleman has not 
implemented it. As I said just now, there are 
34 establishments which have not 
implemented the Palekar Award and these 34 
establishments have gone to the court. They 
have approached the court and got a stay 
order also. So Bennett Coleman is one of 
these 34 establishments. . . 

SHRI SHRIDHAR WASUDEO 
DHABE:   "Times of India." 

SHRI VEERENDRA PATIL. That is what 
I said. Bennett Coleman, who are publishing 
the Times of India and other magazines, have 
not implemented it. They have gone to the 
court and they have sot  a stay order.    But 
the stay  order i* 

partial. The court has directed thera that 
pending fin'al disposal of the case, they must 
give 50 per cent of the increased pay or 
whatever it is, recommended by the Palekar 
Award. So they are paying 50 per cent as per 
the direction of th* court. That' is why, when 
the matter is' pending before the court, when 
thero is a' stay order from the court, we aro 
hot in a position to take any action against 
Bennett Coleman or all those' 34 estab-
lishments who have gone to the court and got 
stay orders. 

Sir, I must make one thing clear. Although 
the Government of India has accepted the 
Award and has issued orders i« the month of. 
December, 1980 accepting the Award, the 
hon. Members must know that so far as 
implementation of the Award is concerned, so 
far as the enforcement of the Award is 
concerned, the appropriate Government is the 
State Government. The Government of India 
have no powers. So we have been repeatedly 
writing to the State Governments to take ne-
cessary action to implement the Award. We 
have written letters. I have written personal 
letters to all the State Governments. And we 
have been asking the State Governments to 
furnish information as to how many 
establishments, how many newspapers have 
implemented the Award, how many 
newspapers are yet to implement the Award 
and what is the action that has been taken 
against those newspapers who have not 
implemented the Award. But I am sorry to say 
that a good number of States have not 
furnished that information. If we do not get 
sufficient information and timely information 
from the State Governments, then it becomes 
very difficult for us to compile information 
and supply to the House. That is our 
difficulty. We hope that the State 
Governments- would be more active and take 
necessaiy action to see that this Award is 
implemented as early as possible. So, as I 
have said, Sir, we have been writing 
repeatedly to the Slate Governments to 
implement the Award. In the Labour 
Ministers] conference also we are discussing 
about the implementation of the progress of 
implementation of the Award. And also at our 
level, |n the Central Government we have got 
a committee under my 



 

(Shrj Veerendra Patfl] charmanship with 
two of my colleagues as tbe other members, 
the Minister of State in the Finance Ministry 
and tbe Deputy Minister for Information and 
Broadcasting. Recently we have beard tbe 
employers, their grievances. We have heard 
tne employee*' representatives and we have 
beard tbe employers' representatives. Sim-
ilarly, I have written personnal letters to all 
tbe State Governments and I have requested 
the State Governments fo consider the 
proposal of having a tripartite committee at 
the State level also. 1 have leceived replies 
from some State Governments sayng that it is 
not necessary in their States because most of 
the establishments have already implemented 
the Award. And from other States I have Io 
receive the information. So far as imp-
lementation of the Palekar Award is con-
cerned, whatever action was necessary from 
our side we have already taken the action. We 
have been vigorously pursuing it. As regards 
some workers noi getting tho wages, some 
have been suspended etc., I have already said, 
implementation or enforcement is the 
responsibility of the State Government. Tf 
there are any grievances, they can bring them 
to the notice of the State Government or they 
can raise a dispute and they can request the 
Government to refer the dispute either for 
arbitration or for adjudication. So far as 
Government of India is concerned, we are 
keen that this award is implemented      in 
ull as early as possible. In that direction 
v.'hatever action was necessary, we have al-
ready taken, and we will continue to take 
iction in future also. 

SHRI JAGDISH PRASAD MATHUR: 
Hindustan Samachar was taken over more 
than two years ago and yet they are not being 
pid  anything. 

SHRI VEERENDRA PATIL; The hon-
ourable Member wanted to know about the 
Hindustan Samachar. I have got the 
information and f shall give thai information. 
In the case of Hindustan Sama-chair the latest 
information as we have received up to July, 
1983 is that fhe staff at the headquarters have 
been paid wages fully up to June, 1982 and 
90 per cent of their salaries have been paid up 
to May, 

1983 in the form of advances. Employees of 
some branches have been paid thdt salaries up 
to October 1982 and salaries of other branches 
have been paid up t» April, 1983. 
{Interruptions). So far as Hindustan Samachar 
is concerned, as most of tbe honourable 
Members are aware, their financial position is 
not good; therefore they are not in a position 
to pay the salaries regularly. That is why we 
find from the statement that I have read just 
now that the staff is not getting the salaries 
regularly. With regard to Samachar Bharti 
also, according to the information supplied by 
Delhi Administraton. the agency is 
implementing the award but it has still to pay 
the arrears for the prior period. In all these 
cases this is the position so far as 
implementation of the award and payment of 
wages is concerned. . . 

SHRI SHRIDHAR WASUDEO 
DHABE: Samachar Bharti is also not paying   
the   salaries. 

SHRI VEERENDRA PATIL: I havs said 
about that. According to the information 
supplied by Delhi Administration the agency 
is implementing the award but it has to yet 
pay the arrears for the pasi period. About 
wages, so far as Samachar Bharti is 
concerned, at the moment 1 do not have that 
information and I assure the honourable 
Members that I will collect the information 
and pass on that information. 

SHRl JAGDISH PRASAD MATHUR: For 
the last more than two years it is under the 
control of the Government: so it is   the   
responsibility  of the  Government. 

SHRI V. GOPALSAMY: Will the 
honourable Minister consider my suggestion 
for an insurance scheme? 

SHRI JAGDISH  PRASAD MATHUR 
In Ihe case of Hnidustan Samachar it is ihe  
responsibility of the  Governrnent. . . . 

MR.   DEPUTY  CHAIRMAN.   He  has 
already replied to that; he has given the 
information. 

SHRr V. GOPALSAMY: The Minister has 
not replied to my sugegston. Would be kindly 
consider my suggestion for an insurance  
scheme? 
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SHRI JAGDISH PRASAD MATHUR: 
Hindustan Samachar was taken over twp 
years ago.. It is directly under the Registrar. 
What is the Government doing* Have the 
staff been paid? It is under Governmsnt 
controt now. 

SHRI VEERENDRA PATIL:  I    have 
already said so far as Hindustan Samachar is 
concerned; at the headqurters up \o June, 1982 
all the wages have been paid ninety per cent 
of their salaries have been paid up to May. 
1983. I do not have the latest information. 
Tnfs is the information that I have been able 
to collect In the month of July, 1983. If they 
want tbe "latest information, I am prepared to 
collect that and supply to the Members. 

SHRI K. MOHANAN: What about the 
National Hearld, Employees? Their em-
ployees are demanding remittance of their PF, 
and for that sin] they have been ^victimised, 

MR. DEUPTY CHAIRMAN: I think Ihat 
will do. We will now take up the Special  
Mentions. 

Mr.   Shahabuddin. 

3  p.M. 
REFERENCE    TO THF    FLIGHT    OF 

BEEDI WORKERS 

SHRI SYED SHAHABUDDIN (Bihar i :  
With your permission, I would like to draw 
attention of the Government and of the 
country to the status and conditions of 3.5 
million beedi workers in our country. 

The beedi industry is in ihe unorganised 
sector, but il is a vital element in ihe economy 
of certain regions of Ihe country. In fact in 
some pans of the country, in some districts 
and in some pockets like Nalanda in Bihar, 
Bundclkband in Madhya Pradesh, etc. it is the 
only industry. In Bandelkhand, for example, 
ii employs. 

I The Vice-Chairman (Shri Rchmat Ali) 
in the Chair] 1,30,000 wprkers who roll out 

I 

13  crores   beedis and  tliese are    similar 
figure about other regions ia Bihar Sharif. 

These beedi workers work round the year 
and ther entire families are engaged in tbis 
job. They get nothing more than a pittance 
and when a survey was made they were found 
to be in chronic state of indebtedness, almost 
working.in conditions of bondage. Because of 
inhalation o£ to bacco dust, they suffer from 
respiratory diseases and are particularly prone 
to Tuberculosis and to, what is being called, 
hunch backedness. These are occupational 
hazards. 

Economically they are exteremely vul-
nerable because, although the Government 
does fix minimum wages from time to time, 
these wages are not paid in actual practice. 
The beedi workers are underpaid under 
various excuses. For example, some of the 
bedis rolled out by them would be rejected as 
sub-standard ami then due to purchase by the 
contractors or intermediaries at reduced 
prices, sometimes there is deduction from 
wages because of some loss of unuseable or 
unserviceable tendu   leaves   in   which   
beedis   are   tolled. 

There is, no doubt, a system of inspection. 
In Bundelkhand area the State Government 
have ten posts of inspectors out of whom, as 
late as six months ago, six posts were vacant 
and only four were it postion. This will be the 
position perhaps in the rest of the country 
also. Of course, as you know the inspection 
system does not always work to the advantage 
of the workers because these labour ins-
pectors arc under-paid and over-worked and 
act in collusion with the manufacturers or 
with those who have been called the beedi 
Kings. 

The interesting part is that everybody 
knows that there are beedi kings who can 
compare, in their turnover and profit pattern, 
with the biggest of industry. nnd yet only ten 
per cent of the beedi manufacturing 
establishments are registered. All the rest are 
suposed to be small-scale units  which do not 
come under the law ol registration. It is in this 
manner that even excise tax is evaded by these 
beedi manufacturers. 


